9.1

Item No.9 
Re: Reconstitution of Insurance Advisory Committee
Section 25 of Insurance Regulatory and Development Authority Act, 1999, empowers the Authority to establish by notification, a committee to be known as the Insurance Advisory Committee.  
Further, Regulation 3 A of IRDA (Insurance Advisory Committee) Regulations, 2000 lays down that:
(1) the terms of office members of the Advisory Committee shall be for a period of two years from the date of their nomination by the Authority.  
(2) all outgoing members may be eligible for re-appointment, provided that, any member who has held two consecutive terms of office shall be eligible for re-nomination only after expiry of a period of two years from the date he ceases to be member of the Advisory Committee.
The sub-regulations (1) and (2) shall not be applicable to ex-officio members of the Advisory Committee and to members appointed to the Committee by virtue of their official designation.
The term of IAC which was reconstituted by the Authority vide notification no. IRDA/IAC/20/78/2013 dated 15th May, 2013 expired on 14th May, 2015. 
In terms of the above regulatory provisions, the matter of reconstitution was placed before the members of the Authority vide circular agenda note no. 1/2015 dated 14th May, 2015 and the members of the Authority gave their assent for reconstitution of the IAC with members as per the Annexure attached to the aforesaid circular agenda note.  
A copy of the aforesaid circular agenda note with annexures and a copy of the Gazette Notification dated 17th May, 2015 regarding the reconstitution of IAC is placed hereunder as Annexure A & B respectively for information of the Authority.
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